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The Lok. SGbhc met at two m.inutes 
past Bleven 01 the CloelC. 

[MIt. SpEADR in the Chair] 

ORAL ANSWERS TO QUESTIONS 
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PltOF. MADHU DANDAVATE: If we 
throw colour at you, will It be treated 
as a breach of privilege? 

MR. SPEAKER: Is it? AU right. 
Shri Das. 

Sela.., tor be&eat of Saaall aacl 
MarAIaI "ute Growei'll of Weat Beau! 

*453. SHRI R. P. DAS: WiU the 
Minister Of COMMERCE be plealed to 
state; 

(a)' the steps taken to implement 
the 0eDtraI Govel'1'UDellt sponsored 
pilot 8Qbemea for the be»e8t of small 
8.1'ld maramal jute (rOwers of Welt 
BenaaJ; aDd 

(lP) 'tile quantum of fands slDct!oned 
161" the PUl1'Ole by OGvenmteIlt. 

4400 I.a-l. 

..... 
2 

THE MINISTER or COMMBBCE 
AND STEEL AND MINES (SHRI 
.PRANAB Mt1lCHE1U&B): Cal and (b). 
A pilot scheme for tbe beaeftt of lJIIall 
and marginal jute 11'0W8'rS in seteeted 
districts of West DeDlaI bas been fram-
ed by the Jute Corporation of India in 
consultation with tile Govemment of 
West Beng"». The Doar:i of the JeI 
approved the scheme at its meetlD. 
held on 23-2-81 and sanctioned a auJJl 
of RB. 361000 to meet various cootinlent 
expenses. This is not a Central Gov-
ernment sponsored schfmle and. there-
fore, the question of sanction of funds 
for the purpose by Government does 
not arise. 

SHRr R. P. DAS: In view of the fact 
that there is no such pilot sclJeme 
sponsored by tbe Central Govcmment 
may I know from tt9 Ministf!'r what 
are the other schemes whiQh the Gov-
ernment propose to launch with a view 
to provid£ng t ~  to the small and 
marginal : .• te-gro'\1fers tl) ~ a\"8ilable 
remunerative prices 8Jld appropriate 
price incentives to the farmers 
as a whole. as succtfrled by tbe Das 
Committee, appointed by this ~

ment? 

SHRI ~  MUKHERJEE: As 1 
explained on an earUer occasion, we 
received the report 01. the Das Com-
mittee recently and it is \Q1der exami-
tion. Regarding the other types of 
8ehemes that we are goin, to have. 
presently we have DO sUtCh home, In 
regard to the alTalllement fOr provid-
ing minimum 8Upport price and inter-
\'f'ft1n, in tbe market to see that the 
support price is bein, maintaiDed, we 
have taken various steps particularly 
in streamlining the uncottonin. of the 
public sector tt ~ the Jel. 
With regard to the pretiaiOll of credit, 
we have made arrangements with the 
banks to proVide the neceaary instltu .. 
tioul credit to tbelt farmers. 
SHRI It. P. DA8: WlIetber the GcMr ... 
emment would consider and sponsored 
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scheme to make good the loss suftered 
by the farmers in general and the 
small and marginal jute anwers in 
particular due to the fall in ~ by 
a market mechanism in the form o! 
compensation, as has been rightly done 
in the case of cotton growers ot 
Xaharashtra last year? 

SHRI PRANAB MUKHERJEE: That 
is large question. This has no rele. 
vance to the Mabarasbtra Cotta.:l. Cor-
poration's procurelIlent operations. I 
have already indicated thflt wbatever 
is produced !Jy the growers will be 
completely purch'lsed bv the JeI. 
Therefore. the quesbon of incurring 
losses by the fall. in prices or the 
market mechanism does not arise. 
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smu PRANAB MUKHERJEE: When 
the question came up tor discussion on 
the floor of the House, I have said many 
a time that it is true that the JCI 
operation is not up to the mark so that 
it can prevent a fall in price in certain 
areas. The reasons have been explain.-
ed on a number of occasions. 
Therefore, the answer to the problem 
lies in ~ the t~  of the 
JCI. As I have said, T am In touch 
with the various jute protlucing State 
Governments to see in what manner 
we can improve the operational func· 
tiomng of the JeI. 

SHRI TRIDIB CHAUDHURI: One 
thing is not clear from the reply given 
by the Minister. It is stated that the 
Central Government hao; not sponsored 
any scheme. It ,~  that some 
scheme has been laU!lched, in consulta-
tion with the West Ber·gal Government 
and only a sum of Rs. :'6,000 has been 
sanctioned. by whom we do not know 
Who has sponsored this s("heme and 
what are the features of this scheme? 

SHRI PRANAB MUKHERJEE: The 
scheme is being sponsored by the JeI, 
in. consultatIOn with the Government 
of West Bengal ThIS sum of Rs. 36,000 
is for the management cost, you may 
call it, to operate the scheme. These 
are not for the growers. So far as the 
growers are concerned, they win get 
money. Under this scn(.2'me we are· go-
10& to provide improved varieties of 
seeds, the necessary technology for 
rating of jute and for improving the 
quality of the product. And JeI will 
purchase the entire production from 
these growers who are idellttfied. Two 
panchayats have been identified in eacb 
district of the jute ~ area, and 
9 such districts are there. A monitor-
ing committee has been constituted 
with the representativE's of the State 
Government under the l'halrmansblp 
of the District Magistrate of the Deputy 
Commissioner of that district and 
various agricultural extension 0111081'8. 
BlOCk Development Oftlcera aDd 
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-"presentatives Of the leading banks 
are there. Therefore, through these 
-schemes we are trying to have some 
-experiment to see in what manner we 
can improve the quality of productioo, 
'We can ensure the Jna!"ketability of 
-these products and improve the rating 
.of the jute which they produce. 

au.e. acatnst 1IJlld:.tan Lever for 
marketing soaps below standard 

weight 

.454. SHRI K. A. RAJAN: Will the 
Minister of AGRICULTURE, RURAL 
RECONSTRUCTION, IRRIGATION 
AND CIVIL SUPPLY be pleased to 
state: 

(a) whether several cases are in pro-
-gress in various states against Hindus-
tan Lever which is a ~  of Uni-
Lever of U.K. for marketing soaps be-
low the declared weight; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES 
(SHRI BRAJA MOHAN MOHANTY): 
(a) No, Sir. No case has been instituted 
on behalf of the Government of India 
against M7s. Hindust:m Lever under 
the relevant provisions of the Standards 
of Weights & Measure Act, 1976. 

(b) The question does not arise. 

SHRI K. A. RAJAN: The Govern-
~ t can either very weh say that they 
are not having the infol'mation or they 
can very well cleverly say that they 
.. ant to collect the information. I say 
with all the information I have that 
t>egarding the under-wet.alht of the soaps, 
eertain enquiries and cases bad been 
instituted in Uttar Pradesh at Al1garh 
Sikohabad and Kotdwar and in Hima-
chal Pradesh at Hamirpur. Sir, about 
ibis short weight, the original weight, 
flle reduf!ed weight and the date of 
weight reduction I would just, specify 
for the information of the Minister the 
dates on which th~ particular products 
zeduced in weight. 

For Lifebuoy, the original weight is 
170 grams, reduced Neight is 165 grams 
8bd the date of weight reduction was 
,a...a..1968. 

ABout Sunlight, the original wel&ht 
is 165 grams, Uie redu\!ed weight Is 150 
grams and the date (If weight reduction 
was s.;S-1970. 

Again, about Lifebuoy, the original 
weight is 165 grams, reduced weight i8 
150 grams and the date of weight re-
duction was 6-8-1970. 

About Vim, the original weight is 610 
grams, reduced weight is 600 grams 
and tbe date of weight reductiO':l was 
1-1-1969. 

MR. SPEAKER: Please ask the. 
question now. 

SHRI K. A. RAJ AN: These are the 
specifiC dates On which the soaps were 
marketed with reduced weight and 
naturally, you know the prit'es Ihave not 
been reduced. So, while these specifiC 
cases of reduction in weight nre there, 
it is a clear case of cheating and a fraud 
on the Government. I Vlould like to 
know whether the multinationals are 
managing the Government or the Gov_ 
ernment is managing the multinationals. 
I would also like to know from the 
Minister, on these specifiC charges 
whether they are going to c.Jnstitute an 
inquiry into the matter. 

THE MINISTER OF AGRICl!l TUBE, 
RURAL RECONSTRUCTION, IRRIGA-
TION AND CIVIL SUPPLIES (RAO 
BIRENDRA SINGH): I would like the 
hon. Member to understand the work-
ing of this -Act. Tne implemenation ot 
the Act is through the States. But in 
the case of manufacturers who have a 
large network for retail sales all over 
the country in different states, it wou14;1 
not be proper to allow the States to 
launch prosecutions because ot tile 
danger that there miglit be diffE!lrent 
pronouncements by diiferent court.s in 
different places with regard to the same 
charges against the same manufac-
turer. Therefore, the authority has 
been retained under the Act by the 
Centre in case of manufacturers whose 
products are sold in interstate trade 
all over the country and this Is one of 
the companies. Tbere is no pr&visioD 
by which we can determine whethel' 
the shrinkage is there after the mano-




